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GOVBR"NMENT OF'TRIPURA

FOREST D"EPARTMENT
Dated...l f;.losi zCI18

Stanriard Operating Frr:ced^ure {€iOPi fbr determinirrg '$urplus' tin:'ber
for explrt from the State ttrrough Railways

As per MoEF&CC, GOI's gr-ridelines circulated vide F.L9'212016-SU

(NEC) (Ft.) dated 9,5.2017 regarding regulalory committee on rnovement of

surplus timber from NE stales to other parts of the country and related SOP

aated 1gft Nov:. 2016 in pursuance of Hon'ble Supreme Court's Or.'der dated

12th April,2016, the Government may take steps to ensure that the

movem.ent of surplus tinrber from NER is carried out only in accordance

with regulatory control. An SCP for cletermining the movement of surplus

timber in the state is envisaged which is as foilcrvs:

A. Assessment of totai cluantity of timber available dlrring lhe year

(seized timbe r as u,e li as extracted timber from jotellands) : Total

assessment shail be made from tbllowing sou'rces-

i" euantity of timtler avallable ,frorn Government source as , per

leport kom DFOi$DFq oflce comprising deqartmentally

operated timbrer and seized timber
ii. euantily af timber available from private source based on

permits issued by SDFO office for extraction from Jote Lands

B. Assessment of total quantity of timber demand during the year

(Govern$lent as lvell as non Sovelnment): Data rnay tle obtained fram

the following sources :

i, Government : PWD / RD / I&C I Education/ other Government
' 'department's procurement of timber as per requisition placed

with DFO/SDFO office

ii. The requirement of Timber Trad'ers/FurnitUre lCablnet shops

may be caicul.aled from the records of licensed sawmjlls

iii, The requirement of Personal use may be calculated based on

Permi.ts issued. (for uplo 2 cum) by DF'O/SDF'O

iv. {p^r, from (r) 
lg 

1iiil aUove, the quantity "of timber disposecl

through tender/auction from'tlre slocks of DFOISDFO may be-

trealed" as demand dr-rring [he concerned period

q*'

C. Quantily Deficit/Surptr-rs (A-B) :

and comPilations shall be done
It sha11 be r,vorked oul'for all distri'cts

so as to arrive at Net figure of Deficir
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D. These annual calcr:lations will be completed within 1Se April, each
year for the preceding 1,ss1^ F\rrther for effective monitoring of surplus
and deficit in the state, the exercise may be repeated on 1se Ju1y, lstrr
octoLrer & 15th January, of each year to know the trend of
surplus/deficit. Based on these calculations Deficit or Surplurs shall
be arrived at. The demand of all government departments and
ecological sustainabilily shaIl also be consiclered white making the
assessment of exportable surplus. For each quarter as well as for the
entire year, depending on the status, the quantity of either surplus or
deficit trmber shall be notified after obtaining Govt. approval.

E. The notification shall be based on the recornmendation of the
commi.ttee comprising of lollowing .;fficials :

(lhairman: FCCF'
t\ii:rr:ircr- iJri'ecLoi' inr,i r-i s tt i i:s
Ivlr:il Li,r'r' Cll P\Vi)
Nlern[rcr- CE R]Jlf
Iviembcr NiD'lFllPC L,t-cl.

N{ernber" Secre lary- CCF (irP)
The comrnitLe c shal1 ineer urtce ,in 3 rnon.tiis i_.r give its
recoJrlnrendations on star-Lrs of tir:rbei' eiLhe| surplus or cleiicit.

F. Based. on the notifications aboul Deficit/Surp1us, decisions may be
taken,for allowi.r:.g exporls, issuance oi jote land permits etc. It will
also generate sufficient timber relared market intelligence so as to
avoid over exploitations of poor joted"ars by trad"ers, hoardLng,
aCqpti.ng unfair practice for pricing and regulate thc dmber availability
in Lhe local markets,

G. No timber sha11 be exported outside the state without being designated
as l'surplus limi:er". The timber trader has to lirst make sincere
attempts to seil out the same in [hre state or iocal market. Hoard.i.ng of
timber for price manipulatron by trader must be avoj.ded. The attempt
made by trader- must l:e certrlied by local DF'O that sufficiertt e{fort
has been made by the trader to sell the slock of timber to Government
and norl Governrnent age nctcs in lhe SLate.
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H. A1ler the exercise, , if there 'i.s available surplus, then the
applicantf exporter has Lo submr[ pelitrci: lo the DFO concerned, After
due examination of its classification as Surplus ar-ld attempts made by
Exporter to se11 olf the timber in iocal market, tho DFO may
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re commend the export petition Lo PCCF PCCtr shaii obtain
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.L Gor.re of ltre CO Re
ofl"ice, IVloFiF&CC lqr allotment of wagons Wagon

a fair,
allocation to

incliviclr-ral exponcr sliall etlso i;i: clone ii-r

Ll"allsparcn l riiii-r.ircr'.
equltaoie and

I. Thereafter, SOP for movement of tirnber from NER to the rest of the
collntry i.n compliance of orders of the Hon'ble Supreme Court dated"
12th April, 2018 sha11 be adhered to as per MoEF&CC,s
communlcation vide no.F.1g-2l2AL6-SU(NEC) dated 1Bh Nov, 2016
ar:cl MoEF&CCs notificalion dated 27h Feb,2OlB

By order of the Governor,

(B Debbarma)/

Aclc11. Secretary to the
Ct)vc1'n:Ietlf iit 'h'igUrr4 
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The iVlarnager, Tr"ipurEr Government Press, Agartaler along wilh 10 copies of
rhe SOP 1or pr-tblication o1'the SOP irr the next issue of the'lrii:'Llra Gazet[e.

Copy to:-

1.

2

i)_

4.

5

b.

7

8.

9.

10,

The Deputy lnspeclor General of Forests, Ministry of Environrtrenl,
Forest & Climate Change (SU Division), Vayu Wing, 6Lh floor, indira
Paryavaran Bhawan, Jor Bagh Road, Ali Ganj, New Delhi-110003.
The Ac1d1. Frincipal Chief Conservator of ForestS (Central), North
Eastern Regional Office, Ministry of Environment, Forest & Clinrate
Ctrange, Law-U-Sib, Lumbatagen, Near MTC workshop, Shillong-
79302r.
The SA & JS to the Chief Secretary, Govt, of Tripura.
The Principal Chief Conservator of Forests, Tripura.
The Managing Director, TFDPC Ltc1., Abyoynagar, Agartala.
The Chief Conservator of Forests (FP), O1o the PCCF, Tripula. 

,

The Chief Engineer, PWD, Govt, of Tripura, 
,

The Chief Engineer, RDD, Govt. of Tnpura
The Direc.tor, Industlies and,Cglnrnerce? Goyt, of Tripura 

I

The Deputy Conservator of Forests (FP), O/o the PCCF, Tripura.
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